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O R D E R 
 

20.08.2019  Learned Counsel for Respondent No. 3- Oriental Bank of 

Commerce states that the Bank does not want to file reply affidavit. Learned 

Counsel for the Respondent No. 2 says that he has already filed reply affidavit. 

Learned Counsel for the Appellant wants to file rejoinder affidavit. Same may be 

filed within 10 days.  

 List the appeal for “Admission (After Notice)” on 12th September, 2019. 
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